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[in 11'. 12-6/2005-snéq- in (412%)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

ORDER

New Delhi, the 26th October, 2016‘

3.0. 3324(E).7 Whereas by an order ofthe Government of India in the Ministry of Environment and Forests,
number s 0. 2264(E). dated the 22"”Jniv. 2013‘ the Central Government ennstimred the Gun Coastal Zone Management
Authority for a period of three years With effect from the date of publication ofrhe said Order In the Official Gazelle and

up [u the 21" July, 71%;

And whet-eats, the term of the said Authority has expired, the Central Government is of the view that such an

Authoxity should be reconsuluted.

New therefore, in exercise eriire poweis conferred by subrsecliuns (I) and 13) ereeetien 3 oflhe Envirenment

(Protection) Act, [986 (29 @1986) (hereinafler referred to as the said Act) and in superseseion ofthe order number 5.0
2204 (E), dutcd the 22“" Jniy, 2013. cxcepl as respects thing done or omitted to be done before such supersession, the

Cemnti Gevemment hereby i'ecunettlutes the Goa Coaetni Zone Management Authority (llcrcinuflct t'efetred to as the

Authority) for a periorl of three years Will] cfiect from the tlate of pnblicutmn of this order In the Officiai Gazette,
consisting ofthe following, namely-r

i ‘ PrinCipal Secretary orSecretary(Enviroflmem), Governmentemoa. Chairman

(ExAOfficio)

12 PrincipalChiet‘Ceneervntni-oi’Ferest,Departmentot‘Forest,Governmentnfcroa. Member

(Ex~0£ticio)
3 Director; Diiectomle er Panchayarst Government of Goa. Member

(EXrOfficto)
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4 Director, Directorate of Survey and Land Records, Government of Goa, Member

(Ex-Officio)

5 Director, Directoiate erTourism, Government efGoa, Member

'

tEx—Ot't'icio)

6 Director, Directorate of Fisheries, Government of Goa. Member

(Ex-Officlu)

7 Chief Engineer, Water Resources Department, Government of Goa. Member

(EXAOfl'tclc)

8 Dttector, Department Environment, Government of Goa Member Secretary

tEx-Ot‘t‘ieio)

9 shri Aiidhut J . Bhounsale, Former Executive Engineer, Public Works Dcpartnieni. Member ,

Government of Goa.

lo Dr. Nandkiimar Sawant , Principal, Parvatibai Choivgiilc Collcge ofArts & Member

Science, Mar ao, Goa.

ll Dr. Prabhaktlr Sliirudkar, l—‘oimet Deputy Direetut. National Institute ot Member

Oceanography, Goa.

12 Prof, Suhas Godse, Forinet Head of Department otZoology. Dheinpe College of Member

Arts & Sciencc, Miramar, Goa.

l3 Shti Shirang V. Jambhale. Secretary, Gram Vlkas Kendra (NCO), Savoi Verern, Member

Goa.

The Authority shall have the power to take the following measures for protecting and improving the quality of the

coastal environment and preventing, ahating and controlling environmental pollution in areas of the State

Government orGoa, namely:—

ti) examination of proposals for changes or modifications in classification of Coastal Regulation Zone arctts and in

the Coastal Zone Management Plan (CZMP) received from the State Government of Goa and making

Specific recommendations to the National Coastal Zone Management Authority,

(in (a) inquiry into cases or alleged violation of the provisions of the said Act or the rules made therciinrlei or any

other law which is l'elatablc to the objects of the said Act and, if found necessary in a specific case. issuing

directions under sccttcn 5 of the said Act, lnsofal as such directions art: not inconsistent With any dit'ectlttn

issued in that speeitic ease by the National Coastal Zone Management Aiithoi ll)’ or by the Ceniial

Goveinmcnt,

(b) review of cases involving violations ot the provisions nt'thc said Act and the rules made theieiindei or

under any other law which is relatable to the chJects of the said Act, and it round necessary, i-et'crring such

cases, with cotnmettls, for review to the National Coastal Zone Management Authority:

Ptovldcd that the cases tinder clauses (a) and (b) of this subparagraph may be taken up siioeinotti

or on the basis of complaint made by an individual or a representative body or an organisation;

(ill) filing complaints under section 19 of the said Act, in cases at noncompliance ol the directions issued by it

under sub-paragraphs (l) and (H) or this paragraph,

(iv) to take action under section to of the said Act to verity the facts concerning the issues arising tinin sub

paragraphs ti) and (it) of this paragraph,

The Authority shall deal with environmental issues relating to Cca ill Regulation chc, wlttch may be rct‘elrcd to it

by the Goa State Government, the National Coastal Zone Management Authority or the Central Government,

The Authority shall identify ecologically sensitive areas in the Coastal Regulation Zone and formulate Area-spectfic

management plans tor such identified areas.

The Authority shall identify coastal areas highly vulnerable to eiosion or tlegiathition and formulate iiieaspecit‘ic

management plans for such identified areas.
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5. The Authority shall submit the plans prepared by it under paragraphs 3 and 4 above and mntlificanons thereof, to

the Nattonal Coastal Zone Management Authority for examinatton and appraval.

e The Authority shall prepare and submit to the Coastal Regulation zone maps of the enastal areas In the State as per

the procedure laid down tn the notification nf the Government of India in the Ministry of Environment and Forests

number 5.0. 19 (E), dated the o‘" Jdnual'y, 20l l, to the National Coastal Zone Management Authority and the

Ministly of Environment, Forest and Climate Change

Tht- Authority shall ensure compliance or all speclfic conditions laid down in the appmved Coastal Znne

Management Plan for State Government ol‘Goa

8. The Authority shall litrnisli remit of its acttvtties at least once in six mnntlis to the National Coastal Zone

Management Authnr‘ity

9 The Aullmrily shall ensure that at least two thtrrl members ofthe Autharity are present during the meetings.

10, The State Government shall ensure that sufficient resources, manpower, funds are available to the Aurhnrity to

discharge its functions errectively as specified in this order and the said Act,

11 The Autliortty shall take all necessary measures and initiatives including programme execution, research,

itttoi-inatton dissemination, training, awareness day to day tuiictionittg, and advocacy, etc. and adopt suitable

procedures and means including raising resources. funding, ctc,, tor die same,

l2, The Authority shall regularly review the functioning ot‘Dtstrict Coastal Zone Mnnitorlng Committees.

13. The Attlhortty shall direct all ooncemed planning authorities. field agencies, District Collector to ensure

compliance of the provisions of the notification of the Government of India in the Ministry of Environment and

Forests number s O. 19 (Eli dated the 6‘“ January, 20M and take suitable action in case of violations or non—

compliance

l4, Thc Authnrity, whenever required, shall int/tte other experts as membets during its meetings and the pay and

lillnwdnces‘ such as timeling allowance, dearness allowance, sitting fees, Field Visit fees, etc, shall be as per the

norms dectded by the Central Government,

is The pnwers of issuing directions under sectinn 5 of the said Act, read with the notification at the Government of

hi

India in the Ministty of Envtt-aninent and Forests number 8,0 l9 (E), dated the 6 January, ztil l are delegated to

the Authority and the Chairman otthe Authority.

16. To maintain ttans ateticy in walking of the Authority. it shall be the responsibility of the Authority to create a

dedlcated website and post the agenda, minutes. decisions taken, clearance letters. violations, action taken on

VlolllllUnS and court maltet‘s including the orders oftlte Court and National Green Tribunal, and also the approved

Coastal Zouc Management Plan ptthe State Government.

17. The powers ztnd functions ot‘tbe Authority shall be subject to supervision and control ofthe Central Government.

l8. The Authnrity shall havc its headquaners at Panaji.

|‘) Any matter specifically not falling within the scope and Jurisdtclmn of the Authority shall be dealt Wl|h by the

statutory authorities Concerned.

[ no nee/2005.11; 111 ton]

ARUN KL‘MAR MEHTA, Jt.Seey
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